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During the course of submission, learned

counsel for the applicant stated that his appeal

against the impugned order Annexure-A 11 is still

pending and no decision in this regard has been taken.

2  At this stage, when this fact was not

disputed, we deem it appropriate to direct that the

appeal dated 30.11.1999 pending with the Commissioner

of Police should be decided at the first instance and

preferably within a period of four months from the

date of receipt of the certified copy of this order.

It is made clear that nothing said herein should be

taken an an expression of opinion on the merits uf

this case.

3. OA is disposed of.

c M.P. Singh ) c V.S. Aggarwal )
Member(A) Chairman
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